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To_1ay because o bH-RAi 	high 

Court z3ar Association has passed resolution 

ated 	199.1 tatino that it would not be 

ossibleforiemher to attend the Court 0nd 
- k- attiC ipate in the Court proceed inçjs. 	copy ni 

e resolucion h a s also been sent to 	 ar 

ssociaticn, none of the members is present 

a_day, in view of this the cnses are not ta.:en-

p to-Jay. The matter is posted to 

' jftn . 
VIC Al 

- 
AA'ij1k iJUJi Lu) 

Jrdei LaLE: 08.05.2002 

Nine 	y€a1s f 	th ;p1ic ;in t. Nr.J.K.ayak, 

learned Additional Standina Counsel pearing f.r 

KSpoflcenLs, states that the applicant is an ±5.D. 

staff and at: the time f entry into service in 

1972, ho disclosed his date of birth to be 

30.03.1033, and 1 according1yh we. due to face 

sueinr.uatton from service n attaining 65 years 

if 	nr 29.03.1993. 3v filing the present Original 

n1icai.n N.157/1998, at LhF fag 	.if his 

service career, the i-;1icant has made an attempt 

ch?nge his Date of birth from 30.03.1933 . 

31.03.1951. Law is well settl 	that me should 

be alitwed to change his date .f birth at the 

tag end of his rnjiloyIneflt and, ther:for, this 

nJ.c:inal Applicati 1 i Jlsrisse havinj n  

N . 	. 

i.oi 	ut oi ai) 


